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Title: Regarding delay in holding elections to the cantonment boards in the country.

SHRI SHIVRAJ V. PATIL (LATURY): | am grateful to you for allowing me to raise this important issue. ...(Interruptions)

MR. SPEAKER: Please keep silence in the House. You must all observe discipline. | am not expected to tell you again and
again. This is not a school; this is Parliament, the supreme body of the country. | do not like you to behave childish in the
House.

SHRI SHIVRAJ V. PATIL : Sir, the election to the Cantonments in India under the Cantonment Board Act would have
taken place some time back, maybe one-and-a-half years back. But the elections had not taken place. The Cantonment
Boards which are now in existence in the cantonment areas do not have the representatives of the inhabitants in the
cantonment areas. So, they do not function as democratic bodies. The Act was made to see that the Cantonment Boards
function as democratic bodies also.

The hon. Leader of the Opposition had written to the Prime Minister bringing this fact to the notice of the Government,
that the election to the cantonments should take place in time. Now it seems that the Government is taking a stand that it
wants to amend the Cantonment Board Act and after the amendments are made, it would like to hold the elections under
the amended Act. In fact, if the Act was to be amended, they could have amended the Act long before the time for holding
elections had arrived. It had not done that; even after that, for more than two years, they had not taken steps to see that
the Act is amended.

Now, we have a situation in which there is a Commandant of the cantonment area; there is one officer sitting there; one
person who is a non-military man representing the people in the area has to be nominated on the Board, a Special Board
and that Special Board has to look after the requirements of the cantonment area. It is suggested in the Act itself that the
nomination of a non-military person should be done in consultation with the Commandant of that cantonment so that the
person who really takes interest and who is suited to function as a member of the Board, will be nominated. But it seems
- we have information and if our information is not correct, the Government can explain to us the real position - that the
Government is nominating persons on the Board without consulting the Commandants.

If decisions are taken from Delhi and persons are nominated on the Board, not on the basis of suitability of the person,
but on the basis of his being a member of a particular party and especially the Ruling Party, that is not really a correct
thing to do.

So, we are urging and we are asking the Government to amend the law without any delay. We are also asking the
Government to nominate members after consulting the Commandant of the cantonment area. We are also asking the
Government - for any reason, if it is not possible for the Government to amend the Actimmediately - to hold elections
under the existing law; and after the Act is amended, the next election could be held under the amended law.

This is a situation which cannot be easily discussed outside the House because it is a military matter and this matter
relates to the cantonment. So, a letter was written by my leader, and we spoke to the persons concerned also. When this
matter is not being looked into in a proper manner in which it should have been looked into, we thought it proper to bring
it to your notice and to the notice of the House. We expect the Government to respond to what we said on the floor of the
House, and also take appropriate action.
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